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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

EXECUTION APPLICATION NO. 44/2023 

IN 

O.A. No. 407/2015 

IN THE MATTER OF : 

Shailesh Singh .. Applicant 

Versus 

Suryaa Hotel and Ors. . .. Respondent( s) 

REPLY ON BEHALF OF RESPONDENT NO. 3- HOTEL THE LALIT 

TO THE CAPTIONED EXECUTION APPLICATION FILED BY THE 

APPLICANT. 

MOST RESPECTFULLY SHOWETH : 

That all the allegations, contentions and averments contained in the 

ac�ompanying Execution Application in as much as they pertain to the 

Respondent No.3, are wholly denied , except those which are specifi-cally 

admitted herein. Nothing shall be deemed to be construed as admitted on 

behalf of Respondent No. 3 which has not been specifically denied herein. 

The present Reply is being filed by Mr. Vi jay Bhalla , who is the authorized 

representative of the Respondent No.3, authorized vide Board Resolution 

dated 11.03.2024. 

PRELIMINARY OBJECTIONS AND SUBMISSIONS 

1. It is submitted that the Applicant abovenamed has filed the instant

execution application, seeking compliance of the order dated 

23.08.2018 passed in OA No. 407/2015 ("said order"). Out of the 5 

directions that were passed in the said order, the following directions 

are specific to the Hotels like the Respondent No. 3 herein: 

z. "Respondents Hotels to approach CGWA for seeking 

1149



permission for extraction of ground water; 

11. To inform the CGWA the time since when water is being 

extracted." 

2. _It is pertinent to mention here that the Respondent No. 3 Hotel has 3 

existing Bore Wells to extract Ground Water. These Bore Wells were 

Registered with the Central Ground Water Authority (CGWA) in the 

year 1990 vide Registration Nos. DLOFCT/68366, DLOFCT/68367, 

DLOFCT/68368. The said Borewells were granted continuous 

registration tiil2010. 

3. It is submitted that as was informed by the Central Ground Water 

Authority (CGW A), post 2010, it ceased to be the competent authority 

for ground water management, control and regulation. It is submitted 

that vide Department of Environment and Forests and Wildlife 

notification no. F8(348)/EA/ENV/09/2246 dated 12.07.2010 ("said 

notification'), the ground water management, control and regulation 

was transferred to Delhi Jal Board and the New Delhi Municipal 

Council, by the Hon'ble Lt. Governor of Delhi. The said notification 

entailed that even those borewells that were registered with CGW A, 

pre- 2010, shall be required to obtain permission from the Competent 

Authority before drawing ground water. 

4. It is submitted that the Respondent No. 3, in pursuance of the 

directions passed in the said order and in consonance with the said 

notification, approached the New Delhi Municipal Council (NDMC) 

on 04.10.2018 to obtain No-Objection for the 3 existing bore wells 

and fresh water requirement of the said Hotel. Vide the said letter 

dated 04.10.2018, the Respondent No. 3 also provided the registration 

2 150



the Respondent No. 3 commenced groundwater extraction. Further, a 

detailed chart of the Respondent No.3's daily water requirement was 

also annexed to the said letter. Thus, it is submitted that the 

Respondent No. 3 made a prompt effort to comply with the directions 

passed by this Hon'ble Tribunal, in full letter and spirit. 

True Copy of the said letter dated 04.10.2018 is annexed herewith as 

Annexure R3/1. 

5. It is submitted that thereafter, in the year 2021, the Respondent No. 3 

again applied to the Competent Authority- N DMC for grant of 

permission /NOC for the existing bore wells vide its letters dated 

18.03.2021 and 30.03.2021. However, the competent authority did not 

revert upon the request of the Respondent No. 3. It is submitted that 

on 22.12.2021, the Respondent No. 3 Hotel received a letter from the 

Competent Authority- NDMC, whereby it was informed to the 

Respondent No. 3 Hotel that, 

" It is further intimated that the DLA C Meeting was held on 

02.11.2021 and request for permission has been rejected with reason 

that as the same is out of the purview of the A dvisory Committee vide 

Letter No. F.N. 1/DC/ND/201317254-78 dated 22.11.2021" 

True copy of the letters dated 18.03.2021 and 30.03.2021 submitted 

by the Respondent No.3 with the N DMC is annexed herewith as 

Annexure R3/2 (COLLY). 

True Copy of the Reply of the Competent Authority dated 22.12.2021 

alongwith its annexures is annexed herewith as Annexure R3/3. 

6. It is submitted that a bare perusal of the Minutes of Meeting of District 

Level Advisory Committee of New Delhi District on Borewell held 

on 02.11.2021, would reveal that the members of DJB and the N DMC 

had forwarded the pr·M��� 
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before the Advisory Committee for making its recommendation for 

granting permission for bore wells. It is submitted that out of the 3 7 

proposals forwarded, proposals of 3 Hotels, which included the 

Respondent No. 3, were rejected as the same was purportedly "out of 

the purview of the Advisory Committee". This was presumably, 

because these 3 Hotels were requesting for extraction of ground water 

through existing bore wells and not for setting up of a new borewell. 

It is submitted that the Respondent, bonafidely, approached the 

competent authority in accordance with the said notification, however, 

the competent authority, citing lack of jurisdiction in case of existing 

borewells, rejected the application of the Respondent No.3. It is 

noteworthy, that this District Level Advisory Committee meeting was 

attended by the representatives of DID, NDMC and CGWB , DPCC 

etc. Thus, it is submitted that as on date, there exists no clarity as to 

who is the competent authority to seek permission for groundwater 

extraction, in cases where such extraction is to be done via an existing 

borewell. 

7. It is reiterated that the Respondent No. 3 had promptly complied with 

the said directions and approached the competent authority for seeking 

permission to extract ground water. It is submitted that delay or non­

compliance, if any, is only because of the lack of clarity amidst the 

Government Departments themselves as to who is the competent 

authority to grant approval in case of extraction of ground water from 

existing bore wells. No fault or delay can therefore be attributed to the 

Answering Respondent herein. It is most respectfully submitted that 

this Hon'ble Tribunal ought to intervene and seek clarification from 

the requisite authorities , otherwise, Hotels like the Respondent No. 3 

N �t;; 
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8. It is pertinent to mention here that as on date the Respondent No. 3 

has a fully operational Sewage Treatment Plan (STP ) of500 KLD and 

Effluent Treatment Plan (ETP) of 250 KLD. Further, the Respondent 

No. 3 has _two (2)_operational rain water harvesting pits. The 

Respondent No. 3 Hotel is regularly inspected by the Delhi Pollution 

Control Committee (DPCC) and is found to be in order. Thus, it is 

submitted that the Respondent No. 3 has always functioned in an 

environmentally conscious and compliant manner. 

9. In light of the above, it is most respectfully submitted that the 

Respondent No. 3 has complied with the directions of this Hon'ble 

Tribunal in toto and nothing more remains to be done by the 

Answering Respondent. It is submitted that therefore, the present 

execution application is liable to be dismissed qua the Respondent No. 

3 herein. 

PARA WISE REPLY ON MERITS 

1-2. The contents ofPara 1-2 of the Execution Application need no 

reply. 

3. The contents ofPara 3 of the Execution Application, in so far as 

they relate to the Respondent No.3 are wrong and denied. It is 

denied that any ground for filing the present execution 

application is made out. The contents of the Preliminary 

Submissions and Objections are reiterated and reaffirmed. 

4. The contents ofPara 4 of the Execution Application are a matter 

of record and need no reply. 

5 -6. The contents of Para 5-6 of the Execution Application do not 

pertain to the Answering Respondent and hence warrant no reply 

from the Answering Respondent. 

e Execution Application, in so far as 
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they relate to the Respondent No. 3 are most vehemently denied. It 

is denied ,that the Respondent Hotels were directed to approach the 

competent authority i.e. the CGW A for seeking permission of 

extraction of ground water and it was directed not to extract ground 

water illegally without permission from CGW A, the same 

compliance is still not done by the respondents hotels and they are 

running their business without any fear of the law. In this regard, it 

is submitted that the CGW A has itself admitted that post 2010, it is 

not the competent authority for extraction of ground water in Delhi 

, which power has been vested upon the DJB and the NDMC. The 

Respondent No. 3 promptly vide its letter dated 04.10.2018 

approached the NDMC requesting permission for extraction of 

ground water and provided all requisite information. It is reiterated 

that delay or non-compliance, if any, is only because of the lack of 

clarity amidst the Government Departments themselves as to who 

is the competent authority to grant approval in case of extraction 

of ground water from existing bore wells. No fault or delay can 

therefore be attributed to the Answering Respondent herein. The 

contents of the Preliminary Submissions and Objections are 

reiterated and reaffirmed. 

8-9. The contents of Paras 8-9 of the Execution Application donot 

pertain to the Respondent No. 3 herein and hence, warrant no 

reply. 

10. The contents ofParas 10 of the Execution Application in so far as 

it pertains to the Respondent No. 3 is most vehemently denied. 

It is denied that any action against the Responqent No. 3 Hotel, 

under section 25 and 26 of the NGT Act 2010, is warranted. The 

contents of 
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reiterated and reaffirmed. 

11-12. The contents ofParas 11-12 of the Execution Application being 

judgments of the Hon'ble Apex Court warrant no reply from the 

Respondent No. 3. 

13. The contents of Para 13 of the Execution Application, in so far 

as they pertain to the Respondent No.3, are most vehemently 

denied. It is denied that the Respondent Hotels alongwith the 

official of the respondents like Secretary CGW A etc. are guilty 

under section 25, 26 of the National Green Tribunal Act, 2010 

because they have not complied with the order dated 23.08.2018 

passed by the Hon'ble Tribunal. The contents of the Preliminary 

Submissions and Objections are reiterated and reaffirmed. 

14. The contents of Para 14 of the Execution Application are denied 

for want of knowledge and information. The contents of the 

Preliminary Submissions and Objections are reiterated and 

reaffirmed. 

15. The contents of Para 15 of the Execution Application are most 

vehemently denied. It is denied that an early hearing in this 

matter is warranted. It is apparent that the Petitioner is wasting 

the valuable time of this Hon'ble Tribunal. The contents of the 

Preliminary Submissions and Objections are reiterated and 

reaffirmed. 

16. The contents of Para 16 of the Execution Application are wrong 

and denied for want of knowledge and information. It is denied 

that the Applicant is a public spirited person and is continuously 

striving for protection of environment and is willingly fighting 

violating the norms without any fear from 
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government bodies. The contents of the Preliminary 

Submissions and Objections are reiterated and reaffirmed. 

The unnumbered paragraphs pertaining to grounds and limitation of 

the execution petition are also denied in toto. 

The contents of the prayer clause of the said Execution Application in so far 

as it relate to the Respondent No.3 are wrong, false, fabricated and based on 

vexatious facts thus, vehemently denied in toto. On the contrary it is 

submitted that it is the Respondent No.3 which is entitled to exemplary costs. 

PRAYER 

It is therefore humbly prayed, on the basis of the facts and circumstances of 

the case, the Hon'ble Tribunal may be pleased to: 

a) Dismiss the present false and frivolous execution Application filed by 

the Petitioner qua Respondent No. 3 with exemplary costs; 

b) Pass any such other or further order(s) as this Hon'ble Commission 

may deem fit and proper in the facts and circumstances of the present case. 

Place: New Delhi 

Dated: I ( / D'6/2o1-Lf 

THROUGH 

Mail: srishty@cskpgrtners.in 
MobNo. 9560480489 
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

EXECUTION APPLICATION NO. 44/2023 

IN 

O.A. No. 407/2015 

In the matter of : 

Shailesh Singh ... Applicant 

Versus 

Suryaa Hotel and Ors. .. . Respondent( s) 

AFFIDAVIT 

ears Working as General Manager of 

1. 

of the present case and therefore competent to depose. 

2. I say that I have read and understood the contents of the 

accompanying reply and the same has been drafted under my 

instructions. The contents thereof are true and correct to the best of 

3. 

my knowledge and from the records maintained by the Respondent 

No.3 in its day to day affairs. 
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VERIFICATION: 

I, the above-named Authorized representative of the Respondent No.3, do 
I 

hereby verify that the contents of the affidavit are true and correct to the best 

of my knowledge ard belief and nothing has been concealed therefrom. 

I 

Verified at New �lhi on this the __ day of __ _, 2024 

1 6 AUG 202 
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To, 

The Executive Engineer (WS), 

NDMC, 14 Sector 4, Gale Market, 

New Delhi -110001. 

THE 

LaLIT 
NEW DELHI 

Subject: Regarding NOC for existing Bore wells. 

Sir, 

Date: 04.10.2018 

As per NGT order No. 26-1/CGWNPN/2018 dated: 29.6.2018 every existing ground water 

users have been directed to submit their application for "No Objection Certificate" (NOC) to 

CGWA. 

We hereby request you to grant us NOC for our 3 existing bore wells as total fresh water 

requirement for our project, "The Lalit, New Delhi" is 497 KLD out of which NDMC is supplying 

only 80 KLD rest 417 KLD fresh water is drawn from existing 3 Bore Wells. 

Please find required attached documents. 

a) Water Balance Chart as per CPHEEO. 

b) Registration No. of existing 3 Bore Wells. 

Thanking Y u. 

r.· _... 

l 

ANNEXURE R3/1
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WATER BALANCE & FLOW CHART 

S.No. Particulars Population Fresh water (KLD) Treated water (KLD) Total 

I. Guest Rooms ( 461) 922 @ 180 lpcd: 166 KLD - 166 KLD 

2. Banquet Hall 
1600 

& Party Lawn 
@ 70 lpcd: 112 KLD . 112KLD 

3. Bar & Restaurant 1200 @ 70 lpcd: 84KLD - 84 KLD 

4. Staff 780 @ 45 lpcd : 35 KLD - 35 KLD 

5. Swimming pool 5KLD 5 KLD 

6. Laundry LS 60KLD - 60KLD 

7. Kitchen LS 25KLD - 25 KLD 

8. Boiler LS IOKLD - IOKLD 

9 Make up for Cooling towers ( 1600 tr/1 Oltltr/hr) 180 KLD 180 KLD 

10. Landscaping & general washing 107 KLD 107 KLD 

Total 497 KLD 287 KLD 784 KLD 

·•·•••·•···•· ·•···············•···· ·····•····•·····•··· ·•······ •· ······ ········ 
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Freshwater 

497 KLD 

NDMC=80KLD 

Ground wJter = 417 -

KLD 

STP treated 

water 

287KLD 

T 
. 
. 

FLOWCHART 

rl 
Domestic 1318 KLD 

397KLD I �l Make up for Swimming Pool I 
SKLD I 

I Kill 

r->[ Boiler 10 KLD \ 

l I Laundry 60 KLD 
� 

Kitchen -25 KLD 

---.- -> Makcnp for Cooling towers 180 

______ , L.andscaping 

& g�neral w�shing I 07 KLD 

319KLD 

Waste water 

STP 

Capacity 

450KLD 
I 

. 

: 
. 
. 
• 

: 
. 
' 

KLD 
' 
. 

i 
' 
. 
: 
I I 

: Recvcledlreused for landscaping& Cooling Tower ! 
. ---------- --------------------------------------------- --� 

Daily water demand: 784 KLD 

{497 KLD (fresh) +287 KLD (recycledlr�used water)} 

-

I 

32KLD 

Sludge & 

evaporation 

losses 

-� -
60 KLD 

·� 

SEWER UNE 
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M/S BHARAT HOTEL M/S BHARAT HOTEL BARAKHAMBA CON NAUGHT 

0 DLOFCT/68367 CENTRAL DELHI LTD LTD AVENUE PLACE NEW DELHI·l 

M/S BHARAT HOTELS M/S BHARAT HOTELS BARA KHAMBA CON NAUGHT NEW DELHI· 

0 DLOFCT/6836E CENTRAL DELHI LTD LTD AVENUE PLACE ] 10001 

M/S BHARAT HOTELS M/S BHARAT HOTELS BARAKHAMBA CON NAUGHT NEW DELHI-

0 DLOFCT/6836E CENTRAL DELHI LTD LTD AVENUE PLACE 110001 
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=xecutive Engineer (WS) 
NL- .. :c, 14 Sector 4, Gale Market, 
New Delhi-110001 

NEW DELHI

Subject: Regarding NOC for Existing Bore Wells

Dear Sir 

Date : 18.03.2021 

Please find enclosed Bore wells Detail for The Lalit New Delhi, Barakhamba Lane, Con naught 
Place, New Delhi - 110001, for your perusal for existing bore wells approval. 

Regards 

Thanking You 

Your Faithfully 

Joseph K. J. 
Chief Engineer 

The Lalit New Delhi 

1 B·MAR LULl 

\ CHIEF ENGIN.EER 

�-

(4eneral Manager Corporate Affairs and The Lalit New Delhi 

· Gefler,al Manager Technical Services, Bharat Hotels Limited 

\NORLDHOTELS 
deiu x e

ANNEXURE R3/2 (COLLY)
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·� . .  ·� / 
THE 

LaLIT 
NEW DELHI 

DHAILS OF BOREWELLS AT THE LALIT NEW DELHI c.: 

. .  
.! STATUS BEFORE 2009 STATUS AFTER 2009 

BOREWELL YEAR OF 
BOREWELL S NO REGISTRATION COMMISSIONING 

NOMENCLATURE 
REGISTRATION 

STATU� OF 
REGISTRATION 

STATUS OF 
NO OF BOREWELLS THROUGH THROUGH 

CGWA 
BOREWELL 

CGWA 
BOREWELL 

1 DLOFCT/68366 1990 Borewell No.1 Granted Operational Granted Operational 

2 DLOFCT/68367 1990 Borewell No.2 Granted Operational Granted Operational 

3 DLOFCT/68368 1990 Borewell No.3 Granted Operational Granted Operational 

Note:- It is to certify that the data and above information pertaining to borewell are true to the best of my knowledge 

and belief 

WORLD HOTELS 
delu x e  
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• ·t'. 
'I'· 

.. , 
.i • 

t 

.... 
� 

•, 

' J

The Executive Engineer 

�oor'' i\,u 235/A 

'·JMC 0ff1ce 

• -: .. ,I'\{"'. "'I 
....... ',.) ... ) 

THE II 
LaLIT 

NEW DELHI 

S;Jbject : Reg..,.::trding NOC for Existing Bore Wells 
I . 

Date 3C C3 202·1 

'\�::ase i:�c .'::::,use:�� \IV3te� Aud1t report for The Lal1t New Oelht Barakhamba Lar:e. Con:'C:!L.�;;·:� 

P:ace New Delhi-· �·;COO� for your perusa l for existmg bore wells approvai 

YoGr F< ' n!.. . • lly 

(Jpf/ " /1� I 

Joseph K J 

Ch1ef Eng1neer 

The ' a11t New De>:; 

3 ;i HA.R ?J/1 

'.)enera! flll�wager Co• pora!e Af7alrs ana The L a!,t New fJei•�. 

;o:J v'anager fecr:'l:cal Serv1ccs 3'�arat Ho:e's L :n,,!ed 
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• 

I 

OFFICE OF THE EXECUTIVE ENGINEER (W/S) NEW DELHI MUNICIPAL COUNCIL ROOM NO. 231, SHAHEED BHAGAT SINGH PLACE,GOLE MARKET, NEW DELHI.

Ref. 0/ rfG� \ t-t�Wt.
I Dated : ��� lA I�� 

Mr. Joser.h K.J
Chief Engineer, 
The Lalit.! 
Barakha�1mba Lane,
New Delhi- 110001.

Subject : Status Of application for Renewal of NOC to Extract Ground Water.
Ref: 1. Letter No. nil dated 18.03.2021 

2. Letter No. nil dated 30.03.2021

This is in reference to the above cited letter dated : 18.03.2021, and30.03.20j21 regarding the status for renewal of NOC to el<tract Ground Waterfrom exi�ting bore wells. 

I 
In 'respect of the water audit report already submitted for the FY: 2019-2020 sh?uld preferably be carried out by any Government Agency. Your arerequested to kindly refer the details of the Government Accredited Water 

I 

Auditors at https: II cgwa-noc.gov.inl landingPagel UserAssistancelAccreditedWaterAuditors.pdf, in respect of submitting the Water Quality Report from Government Agencies. 

It fs further intimated that the DLAC meeting was held on 02.11.2021 andrequest for permission has been rejected with reason that as the same is out ofthe purview of the Advisory Committee vide letter No. F.N. 1IDCINDI2013I7254-78 dated 22.11.2021 {_t-.u(l'! t!t'71d�) 

18
ANNEXURE R3/3 
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.. 

.. 
/ 

' 

GOVERNMENT OF NCT OF DELHI 
OFFICE OF THE DISTRICT MAGISTRATE (NEW DELHI DISTRICT) 

12/1, JAM NAGAR HOUSE, SHAHJAHAN ROAD, NEW DELHI-110011 

I 
F. No 1 IDC/ND/2013/ I Q. S '-\ ·-1 � Dated-�;) \n\ 'dr � \ 

Minutr; of tJ·,e Meeting of District Level Advisory Committee of New Delhi District 

on Bor •� wetl, held on q_2.113021 at 12.30 PM under tho Chairpersonship of Dis trict 

Magl,t rate , New Delhi District . 

I 
f., meeting of District Level Advisory Committee, District New Delhi was held on 

02.11 2021 at 12.30 PM in the Conference Room. 12/1, Jam Nagar House. New Delh l-

110 or 1 under the Chairpersonship of Distr ct Magistrate (New Delhi}
I 

Following officials/officers attended the meetmg: 

1 Sh. Anil Kumar Sharma, ACE M-9, Delhi Jal Board 
2 �ih. Satlsh Kumar, EE(M) 45, Delhi Jol Board 
3 Sh. Vineet Dwivedi, Z.E., M-44, Delhi Jal Board 
4 • �ih Manoj Kumar, Z.E., M-28, Delhi Jal Board 

i 
5 Sh. Manoj Kr. Bairwa, J.E., M-28, Dellll Jal Soard 
6J Sh. Minhaj Alam, J.E., NDMC 
7.1 Sh. Ashish Jain, J.E., NDMC 
8. �.h. Jai Singh, A.E. (E&M), NDMC 
9. Sh. Faisal Abrar, Scientist, CGWB 
1� Sh. S.K. Ohlan (EE), M-36, Delhi Jal Board 
1 � Sh. Rakesh Dua, A. E., M-36, Delhi Jal Board
12 8h. Varun, JEE-DPCC, DPCC 
13 �.h. Sanjeev Sharma. Director, FORCE NGO Vasant l<unj 

The SDM (HO), New Delhi District welcomed the members of the Comm1ttee 
He qlsc. bnefed the Committee about t11c agendn for the rneetmg. He informed that 
merqbers that Delhi Jal Board and New Dell1i Municipnl Council have forwarded the 

I pro�osals for bore wells at 37 locations for plucing before the Advisory Committee for 
makl"g ,its recommendation for granting permission for bore wells. 

I 
I 
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ThE! representative of CGWB informed that all the permissions for borewells may 
� - I 

--

be granted subject to the fulfillment of the following conditions: 
I 
I 

A. 
.. 

ThE� Compltent Authority i.e. DJB/NOMC may give th� permissi� for Eo�w:l!_s 
a�ter ftxing lthe quantity of water to be extracted on daily basi_:;. No additional 

ground wa1er abstraction structures to be constructed for this purpose without 
I 

pnor approyal of the Advisory Committee. 
I 

\. 2 Details of �he tubewell constructed viz. depth. diameter, zones tapped,
. 
�aity 

running hours and power of submersible pu mp to be submitted to OJB, NDMC 

and OM Office. The latitude and longitude of all the tubewells to be provided. 

I 
3. Atl the tubewells to be fitted wlth digital water meter recorder by tne applicant 

at 1ts own cost and monitoring of groun<j water abstraction to be undertaken 

accordingly on regular basis, i.e., daily I monthly. The appticant will maintain a 
I -- - -

record of I said monttoring for mspection The ground w�er quality to be 

monitored tw1ce in a year during pre-monsoon and post-monsoon periods 

4 Applicant 1 shall implement rainwater harvesting I ground water recharge 

measures jtor augmenting the ground water resources of the area and undertakeJ 

periodic maintenance of recharge structures at Its own cost. The photographs of . . 

the same to be submitted to the DJB, NDMC and DM Office. 

5. Th•? applicant at its own cost shall install one piezometer (water level monitoring 

well) fitted
1 
with automatic water level record at suitable location in their premises 

and exec�te ground water regime monitoring programme on regular basis, 

6 The Competent Authority i.e. OJB and NDMC. as the case may be. shall revtew 

the groun� water level every year for continuance of borewell. If it 1s found that 

the grou1d water level 1s going down, the matter may be placed before the 

District A�visory Committee for continuance of the borewell. Annual record of 

water level be placed before the Committee 1n the next meeting. 

-
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.. 

I 

I 

T�e Advisory Committee after detailed examination of proposals submitted by 

DJB & NDMC and taking into consideration or <.�II aspects such as the requirement to 

conserve the ground water, drinking water/domestic needs of the res1dents, availability 

of DJB/NPMC water network, recommended the fo llowing:-

I 
s. 4oc a tlo n Name of No. of I Purpose for Decision of the 

No I Division Tube well w hir:h ground Advisory 

I proposed water to be Committee 
used 

I 
1 Jtn1jal Colony 

-

EE(SW-11), 
Permission Recommended 

� amalkha DJB of one Drinking 
tubewell 

2 Pmbedkar EE(SW-11), 
Permission Recommended Co�� ny Part-It, DJB 

of one Drinking 
amalkha tubewell 

3 P-ocket-2. s 1-· Recommended 

Block, Gali No. EE(SW-11), 
Per'l11SSIOn 

8, Omprakash of one Drinking 
V<1ts House 

DJB tubewell 
Sarnalkha Extn 

4 B ih�.ri Colony, EE(SW-11), 
Permission Recommended 

Sapiya Camp DJB 
of one Drinking 

tubewell 
rs S 1ta Ram Gail EE(South-

permission Rtlcommended 

rajokan 1), DJB 
for one Dnnk1ng 

tube well 
6 

- -

I 
I 

Har·ijan Basti EE(South-
permission 

r�ajokan 1), DJB for one Drinking 
tube well 

' 

i 
I 

I 

I 

I 

7 1 
Near 

EE(South- permission 
Corporation 

bari Rajokari 1), DJB for one Drink ing 
tube well 

I 

I 

DJB officials 
informed that one 
borewell IS existed 
w ithin 500 mtr., 
however, at this 
location radius of 
influence is much less than 500 Mtr, 
therefore, there will 
be no effect on 
discharge of another 
tube well within 500 
mtr Commitiee 
Recommended the 
case 
DJB 
informed 
borewell 
within 
however, 

location 
influence 

-- I offtcials 
that one 

is existed 
500 mtr . 

at thiS 
radius of 

is much 
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.. I 

r 

I 

8 

9 

I 

Kusum�ur 
Pahari 

peripheral road ( 
F1rn1 robd) 

1 

Near Khadal< 
Singh H�use. 

Bakshi f. oad 
,Ghito n1 

EE(South-
1) OJB 

EE(South-
1). DJB 

permission 
for one 

tube well 

perm1ss1on 
for one 

tube well 

Drinking 

Drinking 

less than 500 Mtr.. 

therefore, t here will 

be no effect on 

discharge of another 

tube well witntn 500 I 
mtr Committee I 

Recommended the 1 

case. 

DJB officials 

informed that one 

borewell is existed 

within 500 mtr., 

however, at this 

location radius of 

influence is much 
less than 500 Mtr.. 
therefore there will 
be no effect on 
dtscnarge of another 
tube well within 500 

!f1lr Committee 
Recommended the 

cafe. 
DJB officials 
Informed that one 
borewell 1s existed 
within 500 mtr . 

however. at this 
location radius of 
influence is much 
less than 500 Mtr . 
therefore, there will 
be no effect on 

I discharge of another 
' 

tube well wlthtn 500 

mtr Committee I 
Recommended the 

case I 

I i,o-·---t---+--+-----+=-=-=---_J 
DJB officials 

I informed that one 
borewell is existed I 

Mantri WtSh gali 
Heera C,Jiony . 

ghttorn1 
I 
' 

l 

1 EE{South-
1), OJB 

- ----._..._._ 

permission 
for one 

tube well 
Drinking 

w1thin 500 mtr I 
however, at thiS I 
location radius of I 
mfiuence ts much j 
I less than 500 Mtr .. 

therefore. there will ; 
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I 
� 

I 1 
I 
I I 
\ . 
I 

\ . ---· ----
11 \ 

I 
' 

Karan singh gali permission 
EE(South-

� 

. 

100ft road 
Ghitorni 

1), DJB 

I 
I 
I 

l I ' 
• 

12 I I 

\ 
I 

I 

I 
Ameera Colony EE(South-
Pandit Wali gali 1), DJB Ghitorni village 

I 
I 

I I 

I 

I 
I 13 

j 
1 Club Dnve road EE(South-

I), DJB 

114\ 
\ 

Ghitornt Vtllage 

I 
MG road �illar \ EE(South· no- 13

.
8 Ghtlorn1 I) OJB vtllage · 

\ 

for one 
tube well 

I 
permission 

for one 
tube well 

perm1ssion 
for one 

tube well 

perm1ss1on 
for one 

tube well 

-- --

Drinking 

Drinking 

Onnktng --

Ottnking 

be no effect on 

discharge of another 
tube well within 500 
mtr Committee 
Recommended the 

case 
DJB officials 

informed that one 

borewell IS extsted 1 
within 500 mtr . , 
however, at thts 

location radius of 

influence is much 

less than 500 Mtr.. 
therefore. there will 

be no effect on 
discharge of another 1 
tube well within 500 
mtr. Commtttee 
Recommended the 
case . 
DJB officials 
Informed that one 
borewell 5 existed I 
within 500 mtr. 
ho�ver. at this 
location radius of 
Influence is much 
less than 500 Mtr., 

therefore. there will 
be no effect on 
discharge of another 
tube well within 500 
mtr. Committee 
Recommended the 
case. 
Recommended. 

I 
------· 

DJB 

informed 
borewell 
within 
however. 
locatton 
influence 

offtctals 
that one I 

is extsled 1 
500 mtr 

at this 
radius of 

IS much 

less than 500 Mtr . 
therefore, there will 
be no effect on 
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� 

15 

16 

17 

I 

18 

19 

I 

I 
I I• 

r I· 
I 

I �anj ay Store, EE(SW-11), 
DJB 1 sama l kha 

I 

I I 

\ I 
1 ---

Sonia Gandhi 
Camp, near EE(SW-11), 
Blhari Camp DJB 

Samalkl1a 

I 
I I 
I 
Telephone EE(SW-11), Exchange DJB samalkha 

,INS, India 
Saha ra Hostel. EE(S h 9 .. s. Vasant out • 

Kur ' · New Delhi ' t) 
. 110 070 

\ ----

!852+362 
�IG/MIG/LIG EE (SW-

!lOUSe at Ill) 
---

' 

Permission Other than 
for one no. Drinking purpose 
of borewell 

I 
Permisston � 

Other than for one no Drinking purposel of borewell 1 

Permission 
Other than for one no. 

Drinking purpose of borewell 

Permisston 
of one 

Domestic number of 
Borewell 

permission 
for two Domestic 

luhP wPII Purpose 

discharge of another 

tube well w1thin 500 

mtr. Committee 

Recommended the I 

case. 

The DJB officials 

informed that the 

dnnking water IS 

being provided 

through tanker. One 

borewell is required 
for use of other than 

dri nking purpose 

Committee 
recommended the 

case. 

The DJB officials 

informed that the 

drinking water is 

being provided 
through tanker One 
borewell is required 
for use of other than 
drinktng purpose 
Committee 

recommended the 
case . 

The DJB officials 
tnformed that the 
dnnking water is 
bemg provided 
through tanker One 
borewell is required 
for use of other than 
drinking purpose 
Committee 
recommended the 
case 

Recommended 

DJB officials 
informed that I 

c-• •  -

the
.
�e 1 
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� 
mahip lpur road 

Vase nt Kunj 

I 
. 

' 

.. 

I 
I 

I 
I 

20 Deen Dayal Urja 
Bhaw�n� Plot Permission 
No,. A&SB, EE (SW- for three 

I Nelson Mandela Ill) number of 
Marg, Vasant borewells 

Kum, N�w Delh1 ' 21 
' 

Block. Clive perm1ss1on 
square type -1 , for drilling I 

R K Ahram NDMC digging of 
Marg'New new 

Delhi-11 0001 borewell 

-
22 ! -

Dhobi dha t No-

Requst for 
extraction 
of ground 

17. kr\shna 
NDMC water 

menon.Marg, through 
l�ew felhi 

existing 

I borewell 

23 --1 Request 
" for 

extraction 
,.- of ground 

S:mjay Camp NDMC 
water 

I 
through 
ex1sting 

I ' borewell 
r 24 ! v l Request 

I for 
extraction 

Viveka�and of ground 
NDMC Camp water 

I 
through I existing 
borewell 

I - · -' -
I 

For office use 
portable 

I 

Drinking 

Drinking 

Drinking 

Dnnk ing 

. 

within 500 mtr. andl 
further requested for 
two borewells as the 
requirement of water 
IS not being fulfilled 
through existing 
borewe lls due to 
large number of 
population in the 
area . 
Committee 
recommended for 
two borewetls. 
Committee 

recommended for 
two tubewells 

The oif1cials of 
NDMC did not 
prOVIde the 
justification of digging 
tbe borewell. Hence. 

C001mittee rejected 
the case 

The officials of 
NDMC d id not 
provide the 

justification of digging 

the borewell . Hence. 
Committee rejected 

the case 
The o fficials of 

NDMC did no£ 

prov1de the I 
JUstification o f  dtggmg 

the borewell Hence, 

Committee rejected 1 
the case. 

The of'1c1als of 

NOMC did not 

provide the 

justification of digg ing 

the borewell. Hence, 

Committee rejected 1 
the case. I 

- --
(\ 

'.,� 
�')}• 

-· Jot 
' '• . ·' 

. '\ _\ 

''-'I, I 

f\/1 L j\ 

�\ 
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26 

A�dhra 
Vidhyalay I R K 
Puram Aashram 
Mqrg New Delh1 

I 
Singapoer High 
comTission E­

s. 

NDMC 

NDMC 

permission I for drilling I 
degging or 

·1ew 
_p�rewell 
permission 
for drilling I 
deggtng of 

new 

Recommended 

Drinking 

Recommended 

Drmking 
bore well 

Cha�dragupta Marg 
I

Chnnakya 
--+-........ J) u ri Del l!i -11 __ 1 _________ 1 ___ -=--

Reie cted as the 
27 Requst for " I Ta1 �lace New 

exlraclion same is out of the 
' 

De�·,Sadar 
f th 

I 
of ground purview o e /' Patel Marg, NDMC water Drinking Advisory Commillee 

Dij>lomat<c 
through 

I 
Enqlave New 

existing 'D el li 
borewelt / �---.., ------�-----�����;-----------+�R� eT ie�c� te�d.-�a�s����h�et 

30 

lTC Maurya Dtplomtc I Enclave Sardar 
Pa1tei1Jiarg 

Naw Del'1r-21 
I 

'!If�'· fA Unar 0: Bnarar , Hctb ts L mrted) 
Bara'\nombc. 

NDMC 

NDMC 

NDMC 

Requst for J 
1 

extraction same ts out of the or ground purview of the I water Drinking Advisory Committee I through 
existing I borewell 

permrssfon 
for drilling I 
deggmg of 

Drinking 

II'8IectliV as the 
same 15 out of the 
purview of the 1 
Advisory Commillee 

I • I .. 
/f I 

, 
' 0 

... 

' 
new 

borewell 
�WH .... ·. .... 

rn., .ut.; for 
permission 

/ 
r·.l.t�i .. & 

for drilling I Pe1ic- 1 i. 19 Arts, 
RWH -

I 
The r, .1sl1ankar NDMC dtgging of Cenll• Plot No-

borewefl 
new 7, ni..JI Marg 

J 
Chell tC1kyapuri 

- --.L._.,�.--.t_ __ 

\ ... 

J 
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\ I 
I 

32 inside the ·- -- I j Recommended 
campus of EE(M)-45 per mrssron 
sectpr-B , Division. for one Onnking 

Reco-mrr1ended --1 Poc�$1-5/6, DJB tube well 
U R 

-1-- --- -33 insid'e the 
EE(M)-45 permission cam�us of 
Division. for one Drrnking ' sectpr-C, 

DJB tube well Pocket�2 UGR 
-�ommended 

- ' � - - ---
insid �the 

EE(M)-45 perrnission I ca.m� us of Division, for one Drinking I sect pr-C, I DJB tube well I Pocket 6, UGR 
Recommended I ' 35 insid.e the 

EE(M)-45 permission �campus of Division, for one Drinking 
sector-D. DJB tube well Pc•cket-6. UGR ----

Recommended 36 I insidf! the 
EE(M)-45 permtssion � camRus of Division, for one Drinkmg sector-C. DJB tube well Pocke t..:a . UGR 

instde t� l -

EE(M)-45 Permtssion 37 campus of Divrsion. for two Drr nkmg sector-C DJB tube well Pocket-Q UGR f I 

The mleeting ended with a vote of thanks to the Chair 

I 
I 

• Recommended I 
. 

( I 

0A_ 
SDM (HQ) 

New Delhi District 
Nodal Officer (DLAC) 

F No. 1/0C/�/ D/2013/ I c}.) 1-1- I P 
Members of OLAC 

1 Dy Cot�m isstOncr (Revenue), New Delhi Dtslrtct (Chuirpcrson, DL,-\C'l 
2 Sh Sanjay Sontlhi. 1300 lllQ), t\C\Ii Delhi Dt!·l 'tt'l, (Member. DLt\C) 
3 Sh R I' <)ingh, Chtd 1:.!1ginc�r (South). (f\ kt. her. DI.I\C). L•clht 1.11 n�l.!td UI"Ii-.c C•Jmph:..l.., Andrew (iilllJ, N�.:w Delhi. 
4. Sh. Jyoti Kumar, Scicnlrst, Ccntru l Ground W ntcr Board, New Ddhi, tt\ kmlwr. Dl t\L') 5 Sh. Ru n'll: sh N., Jt. CEO, Delhi Cantonment Boilrd (Member, DI.I\C) 6. Sh. S . K( Dahiyu, Superintending Enginct:r (South-W�.:st). Delhi .lal Bl):trcl. R.k Pur:1111. New Ddlhi. 
7. Dy. Commissioner, Soulh Zonc I Najnfgarh Z(>llC, SDMl' (rvtcmbcr. f)J t\C) 8. Sh. Ajay Gttpta. Supdt. Engineer, NDMC. (MCillbcr. 01./\(.') 9 Sh. B.M.S. Reddy, Sr. Environment Engineer, DPCC (Mcmbcr. DLAC) 10. Ms. Jyoti, fORCE (f-orum for Organized Rcsourc�.: Conscrvutinn & Shaw) NGO. Vasaru Kunj, Nrw Delhi, Member (DLAC) nrl,�- ·-· :. 
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c gllh t 1 I H \\ . l l '·�· ' P .. 

l•B I '\.'\\D'"' 
l, 

"1.:� or-! ' :-.. \\ Delh1 . 
I_ . J.tm �.tgM I I >us�. �h::.tj:th:m Ro.1d. :"\ D-11 

.mm ,11" Dhtn ... t Jagbtr .• ll.:: \it:\\ Delht 
d l::! I, .hUll f\agnr House. 1\Je\', D�Jh 

.J.--1\._ -
SDM (HQy 

New Delhi District 
Nodal Officer (DLAC) 

• 
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Akshit Rana <akshitrana@cskpartners.in>

SHAILESH SINGH VS HOTEL SURYA, NEW DELHI AND OTHERS VIDE E.A. NO. 44
OF 2023 IN O.A. NO. 407 OF 2015
1 message

Akshit Rana <akshitrana@cskpartners.in> 16 August 2024 at 16:44
To: "rashtriyasamasya@gmail.com" <rashtriyasamasya@gmail.com>

Dear Sir,

Kind Atten. Shailesh Singh, Counsel for Applicant.

This mail is in reference to the above-captioned matter. 

We are the counsels for the Opposite Party.

Please find attached the reply on behalf of Respondent No. 3- Hotel The LALIT to the Captioned Execution
Application filed by the Applicant.

Kindly consider this as an advance service.

Regards,
Akshit Rana
Associate
CSK Partners

Reply Shailesh Singh vs Suryaa Hotel and Ors..pdf
4185K

29

PROOF OF SERVICE
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https://mail.google.com/mail/u/3/?ui=2&ik=b23306788a&view=att&th=1915ae5d6dd707e4&attid=0.1&disp=attd&realattid=f_lzwm1mol0&safe=1&zw
https://mail.google.com/mail/u/3/?ui=2&ik=b23306788a&view=att&th=1915ae5d6dd707e4&attid=0.1&disp=attd&realattid=f_lzwm1mol0&safe=1&zw
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